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CENTPAL ADE4lNlSTBi^IVE TRIBUNAL.! JABALPUR BSNCH,i JABALPUR
.■* V

Original Application No* 834 of 2004 

Jabalpur, this the 7th day of October,) 2004

Hon'ble ^ r i  M .P . Sin^,i Vice Chairman 
Hon 'ble ^ r i  M a d ^  Mohan,] Judicial Member

Ku* Siashi Saini,: D /o , late Shri 
Raj a ram Saini,< aged about 38 years, 
lyo* 545,' J a ip u r  Goraiya Plot,l
Madan Mahal,| Jabalpur,] MP, Applicant

(By Advocate .  Ms, Qndia Mishra)

v e r s u s

1, Union of India,i iJi rough Ministry 
of Defence,! New D=ilhi - 110001,

2, Commandant, 506, Aimy Base 
Vforkshopf Jabalpur, MP,

3, Section Officer (Account),;
CDA(Pension),i Civil Durapadhi
Ghat, Alldiabad (UP), , ,  . Respondents

0 R D B R (Oral)

B y M ,P , aingh,' Vice chairman -

By filing this Original Application the applicant

ha^ soi:ght the direction for grant of family p ^ s io n  to

her.

2, The brief facts of the case are that the applicant's 

father late Shri Rajaram Saini was worJdng in Vehicle 

Factory,! Jabalpur as a Welder and retired on superannua­

tion on 1,3,1986,. He has been getting pension and expired 

on 14 ,9 ,2001, The applicant is the dau^ter  of the 

deceased Govemmeait servant and is claiming family 

pension. She has stated that she is the only child of the 

deceased Government servant who v?as vjholly dependent on 

tiie pension received by the Government servant, She is 

aiso \jnmarried. As per Rtole 54(6) of t±ie CCS (Pension) 

Rules, the un-<narried daxaghter is eligible for family 

pension till she attains the age of 25 years or raarrieS/
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^ ic h e v e r  is earlier. this case, altJiough the

daughter of the deceased Goverment servant is un-married

she^t^ained  "tJie age of 38 years. Oherefore^^i the Original 
A ’ ^

Application is v/itiiout aiy merit and is accordingly,;

disKiissedQat the admission stage itse lf .

Ô iadai l^an ) 
Judicial Member

Singh) 
Vice Chairman
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